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Hop'bis Shri 3,H, Adige, f'lember (a)

Hon'ble 3mt, Lakshmi Suamin athan, Member (3)

Sh,Shiv Raj Singh and another

(By Aduocate Shri B.S. ilainee) **• Petitioners
Vs.

Union of India : Through

1, Shri l/.K.Agarual, Genl.f'lanager,
Northern Railuay, Baroda House,
Weu Delhi.

2, Shri I.P.S* Anand
• ivnl.R ly, f'lanager,
Northern Rai lyay, 3 tats tntry Road,
Neu Delhi.

I
!

Respondents.

- , (By aduocate Shri B.S. Oberoi proxy
counsel Shri P.S. Mahendru )

.0 R D E. R (ORAL^

(Hon'ble Shri S.R. Adige, I'lembar (A)

. Ue have heard Shri riainee and Shri Oberoi proxy

counsel for Shri P.S. Mahendru counsel for the respondents.

Shri Hainee states that in the light of the fyVbUAdi
olmc-hfh^
eacter dated 19-3-1996, he has verified the contents of

the order passed by the respondents and under the

circums-cances nothing survives in the C.p. This C.P. is

dismissed and notice^ issued to the respondents are

discharged. >

CSmt. Lakshmi Suamin athan) (S.H, Ar/iaa/)'^
Member (a/


